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ORDER

Ld. Counsel for the petitioner submits that the r€joinder 6 well as

replies to the p€nding applications has becn filed by them. Though steps

had been taken to servc the opposite counsel with thecopies but thes€ have

not bcen received by him so far.

2. In vie('of the same, a fresh set has boen provjded b the ld. €ounsel

for Respondents no. I & 5.
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3. List ihis case for final arguments in the main

pcndinS applicaiions on 13.09.201r, at 2 00 p m s.y'/-


